989  Atrocities on

Clause 22, as amended, was added to
the Bill.

Clauses 23 to 35 were added to the
Bill.

MR, DEPUTY-SPEAKER: Further
discussion on the Finance Bill will
be taken up tomorrow. Now, we will
proceed to the next item.

18 hrs.
PAPERS LAID ON THE TABLE

NoTIFICATIONS INCREASING CustoMS
DUTY ON CERTAIN ITEMS OF IRON AND
STEEL IMPORTED INTO INDIA

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
Sir, I beg to lay on the Table a copy
each of Notification Nos. 116—Cus-
toms to 118—Customs (Hindi and Eng-
lish versions) published in Gazette of
India dated the 28th April, 1981 to-
‘gether with an explanatory memoran-
dum regarding increase in the Cus-
toms Duty on certain items of iron
and steel imported into India, under
section 159 of the Customs Act, 1962.
[Placeq in Library. See No. LT—
2436/81.]

——

BUSINESS ADVISORY COMMITTEE
SIXTEENTR REpDORT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKATASUBBAIAH): Sir, I beg
1o present the Sixteenth Report of
the Business Advisory Committee.

18.02 hrs.

DISCUSSION RE. ATROCITIES ON
ADVISIS IN DIFFERENT PARTS OF
THE COUNTRY

MR. DEPUTY-SPEAKER: Now
we take up Discussion under Rule
193. Shri George Fernandes.
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